POST OFFICE.

ACT No. XVII. OF 1854,
[Passed on the 12th August, 1854.

l.  Repeals det 17, 1837; 20, 1838 ; 17, 1839,

2. [Establishes exclusive privilege of conveying lefters by post, §c. except (1)
letters sent by friend, &c. (2) letters sent by a messenyeg on purpose ; (3) letters
sent with yoods.

3. Prohibits certain descriptions of persons from carrying letlers, viz, (')
Common carriers ; (2) Ship-masters, &ec.

4. Prescribes the penalties for carrying or sending letlers, &c. in prohibited
ways.

3. Empowers the G, G.in C. to appoint, or to authmize the local Governments
to appoint, such officers as G. G. in C. may deem expedient.

6. Prescribes the postaye rates on letlers and defines what shall be deemed
letters.

7. Prescribes postage rates, (1) on imported newspapers, pamphlets and other
printed or engraved papers, &c. and (2) on the same nof imported.

8, 9. Prescribes conditions to be observed in posting mewspapers, &c: and
if conditions are not observed, (9) letter postage rates to be paid.

10.  Proof sheets to be subject to same rates as newspapers.

11. Prescribes inland banghy postage rates, by weight and distance.

12. Prescribes banghy rates for Books, pamphlets, packets of newspapers
and other printed and engraved papers, not exceeding 120 tolahs.

13. How distance shall be calculated.

14. 15,  Letters exceeding 12 tolaks' weight to go not by letler post, but banghy
post ; or (15) if no banghy post, by letter post, but not exceeding 40 folaks, except
under special direction of Post Master.

16. Prohibits sending letters under 12 tolaks by banghy.

17.  Prescribes rates of postage on Ship-lettets by E. I, Co.'s post.

18. Limits weight and dimensions of banghy parcels to 600 tolaks and 2,592
‘eubié inches. - : _

19.  Postage must be prepaid to places to which the E. I. C. have not establish-
ed a post.”

20. Prescribes double postage on letters not prepaid. Prepayment to be by
stamps.

21. Empowers G. G.in C. to prescribe prepayment in all cases.

92, Letters, &c. insufficiently stamped to be charged on delivery double in

respect of the deficiency. .
93. Re-directed letters to be subject to ordinary postage rate, which need not

be prepaid.
94. Prohibits sending explosive or dangerous materials by post.

25, Empowers G. G, in C. to lower postage rates,



26. Letters not to be recalled, except as G. G. in C. may direct

& may be recalled.

27. British postage vates vecoverable like inland postage.
28, 29, 30. Prepayment to be by postage stamps, which (29) shall be pyo-

vided by the G. G. in C. (30) such stamps to be under management of Post Office .

31, 32, 33, 34. G. G.in C. to make rules Sor supplying the public with
stamps, and (32) vendors to be subject to such rules, and (33) to be subjoct to pe-
nalties for refusing to supply stamps, and (34) also for overcharge for stamps.

35, Provides punishments for Jorging stamps, §e. and (cl. 2) empowers Police

Officer to seize, and (cl. 3) to search houses, &c.

36. Provides penalties for evading postage duties, by using old stamps, &e,

37. Postage on letters not taken in to be peid by sender.  Postages recover-
able like fines,

38.  Provides for registering letters,

39.  Provides for sending letters by expresses,

40, 41, 42. Directs Commanders of ships having letters to be pul inlo the
Post Office, and (41) subject to penalty for every letter kept back, and (42) pre-
scribes what such Commander shall be paid for such letlers,

43. Obliges outward bound Commanders to carry letfer bags for Post Office.

44, Unclaimed letters to be returned lo sender after 3 weeks and directs what
shall be done with money, dvo.

45. Directs what shall be done with refused letters,

46. 47.  Abolishes franking and directs service letiers to be charged to public

departments from which sent and (37) person making false certificate of service
letter to be punishable.

; newspapers

~

48. Directs what shall be done in respect of contraband articles passed through
office or letters illegally sent. '

49. Eronerates Government from responsibility for loss or damage in respect
of post.

50. Provides punishments for secreling,.opening or making atway with letters,
§ec. or breaking seals, &o.

5L, Prohibits detention of gost office messengers with mails and detention of
horse and carriage, de.

52. Provides penaltics for retaining, secreting, makiny away with. letters and
other similar offences.

53. Provides for punishment of letler carriers and other Post O,
endangering safety of letters, loitering, &c.

54. Provides for punishment of fraudulent misappropriation of pos@dg,-
money, §'c.

55, Provides for punishment of putting wrony marks on letter, altering, remov-
ing marks and stamps, &c, - : :
56, 57. Provides punishment for Post Office servants incorrectly preparing
documents, &c. and (57) Sraudulently putting letters into post bag, &e. Fiisl

58, _ﬁo- Offences punishable only with fine may be deall with by J&?"R'f.'iﬂé'j

Magistrates or (60) by Aseistants on reference of Magistrate. - o8 s;:;fésafifdkﬁ{i

)ffice servants
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" 89.  Convictions not to be Q.ua'éhé& _ﬁf‘oo-t érvor olf' j}rocedure : Depositions (o bo
relurned on certiorart, : "

60. See supra. .

61, Local Government may empower Assistants and Deputies to exercise power
subject to appeal to Magistrate,

' 62. Fines to be levied by distress and sale of goods, and on defanlt of realiza-
tion offender may be arrested, &ec.

63, Half the fine or amount recovered may be awarded {o informer.

64. Proceedings for recovery of fine mnot to be taken without order of
D, G.or P.M. G.

65. Servant of the E. I. C. employed in Post Office duty, committing
offences againsi the act an foreign native territory to be punishable.

66. Interprets words “ Magisfrate” and “fine.”

67. Empowers G. G, in C. to frame rules for Post Offices.

68. Books, §c. to and from the U. K. notf chargeable with postage under this
Act, but may be made chargeable by order of G. G, in C.

69. Empowers the G. G. in C. to order specific letters, §c. not to be charge-
able. >

70. Empowers G. G. in C. to make rules for management of district dawks

71.  Adet to take effect, 1st October, 1854.

An Act for the management of the Post Office for the regula-
tion of the duties of Postage, and for the punishment of offences
against the Post Office.

I. Act No. XVII of 1837, Act No.®*XX. of 1838, and Act
No. XVIIL of 1839, are hereby repealed,
‘except so far as they repeal the whole, or
any part of any other Act or Regulation, and except, as to any
act or offence which shall have been done or committed, or to any
-money which shall have become due, or to any fine or penalty
which’ shall have been incurred, or to any proceedings which
shall have been commenced, before this Act shall come into
operation.

, I1. Wheresoever, within the territories under the Government
' ATE——— of the Kast India Company, posts or post
omrying letters vested in  communications are, or shall be established
the East India Company, _

by the Kast India Company, the said East
India Company shall have the exclusive privilege of conveying
by post, from one place to another, all letters other than lcttens'
conveyed by Her MaJesty s mails, except in the fo\lowmg casesy
and shall also have the excluswe _privilege of performing al] the
incidental services of receng, cdﬂectmg;sendmg, dnspatcbmg,‘

Repeal of former Acts,
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and delivering all letters, except in the follc;wing cases, that is
to say: .

1. Letters sent by a private friend in his way, journey, or
travel, so as such letters be delivered by such friend to the person
to whom they shall be directed, without hire, reward, or other
profit or advantage, for receiving, carrying, or delivering the same.

2. Letters solely concerning the affairs of the sender or
receiver thereof, sent by a messenger on purpose. -

3. Letters solely concerning goods or other property sent either
by sea or land, to be delivered with the goods or property which
such letters concern, without hire, reward, or other profit or
advantage, for receiving, carrying, or delivering such letters,

But nothing herein contained shall authorize any person to
make a collection of such excepted letters for the purpose of
sending them in the manner hereby authorized.

ITI. Wheresoever, within the said territories, posts or post
communications are, or shall be established
by the last India Company, the following
persons are expressly forbidden to collect, carry, or deliver any
letter or Jetters, or to receive any letter for the purpose of carry-
ing or delivering the same, although they shall not receive hire or
reward for so doing, that is"to say: o

1. Common carriers of passengers or goods, and thejr drivers,
servants, or agents; éxcept letters solely concerning goods in
their carriages.

2. Owners and Commanders of ships, steam boats, or other
vessels passing on any river or canal, or to or from any port in
the territories under the Government of the East India Company,
and their servants or agents; except letters solely concerning
goods on board.

Prohibitions,

IV. Every person who shall convey otherwise than by t}_\gvé,_’_'

Peuulties for breach of POst a letter not excepted from the said

pritilege, exclusive privilege shall, for every letter so
conveyed, forfeit a sum not exceeding fifty rupees; and every
person who shall be in the practice of so conveying letters not so
excepted shall, for every week during which the practice shall _be
continued, forfeit a further sum not exceeding five hundlﬁd
rupees ; and every person who shall perform otherwise than b,y
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the post any services incidental to conveying letters from place to
place, whether by receiving, taking up, ordering, collecting,
carrying, or delivering, a letter or letters not excepted from the
said exclusive privilege, shall forfeit for every such letter a sum
not exceeding fifty rupees; and every person who shall be in
the practice of so performing any such incidental services shall, -
for every week during which the practice shall be continued,
forfeit a further sum not exceeding five hundred rupees; and
every person who shall send a letter not excepted from the said
exclusive privilege otherwise than by the post, or shall either
tender or deliver a letter not so excepted in order to be sent
otherwise than by the post shall forfeit for every such letter a
sum not exceeding fifty rupees; and every person who shall be
in the practice of committing any of the acts last mentioned
shall, for every week during which the practice shall be continued,
forfeit a further sum not exceeding five hundred rupees; and
every person who shall make a collection of excepted letters for
the purpose of sending them otherwise than by the post shall
forfeit for every such letter a sum not exceeding fifty rupees; and
every person who shall be in the practice of making a collection
of excepted letters for such purpose shall forfeit, for every week
during which the practice shall continue, a further sum not
exceeding five hundred rupees. Every person who shall carry,
receive, or deliver a letter, or collect letters contrary to the pro-
visions of Section III. of this Act, shall forfeit for every such
letter a sum not exceeding fifty rupees; and every person who
shall be in the practicé of committing any of the acts last men-
tioned shall, for every week during which the practice shall be con-
tinued, forfeit a further sum not exceeding five hundred rupees.
V. For carrying on the service of the Post Office, it shall be
slawful for the Governor General of India in
Council to appoint, or to authorize the local
Governments to appoint, such Officer or Oﬁicers; with such
official styles or designations,and to vest them with, and delegate
to them such powers not inconsistent with the provisions of this

Appointment of Officers.

Act, as the said Governor General of India in Council may deem

expedient. '
V1. Wheresoever poste or post communications are, or shall



be established by the East India Company,
postage, if pre-paid by a stamp or stamps,
as hereinafter provided, shall be charged by weight on letters
transmitted by the letter post by sea or land, or partly by sea and
par tly-b\ land, according to the following scale:

On every letter not exceeding a quarter of a tolah in weight,
8iX pies,

On every letter exceeding a quarter of a tolah, and not exceed-
ing half a tolah in weight, one anna.

On every letter exceeding half a tolah, but not exceeding one
tolah in weight, two annas.

On every letter exceediug one tolah, and not exceeding one
tolah and a half in weight, three annas.

On every letter exceeding one tolah and a hall and not ex-
ceeding two tolahs in weight, four dnnas,

And for every tolah in weight above two tolahs, two additional
annas; and every fraction of a tolah above two tolahs shall be
charged as one additional tolah,

Every packet or other article transmitted by the letter post
shall be deemed a letter within the meaning of this Section,
unless it be a packet or other article on which a different rate of
postage shall be chargeable under this Act.

The rates of postage specified in this and the following Section
may be charged on all letters or other articles which shall pass
through any Post Office, provided that such postage shall not -
“be charged on letters or other articles received through Her
Majesty’s Mails, when such letters or articles are delivered at
the place of receipt; nor on any letter or article transmitted by
Her Majesty’s Mails, when posted at the place of dispatch of
such Mails; nor on any newspaper received by sea otherwise -
than through the East-India Company’s post and delivered at
the place of receipt; nor on any newspaper posted for dispatch ‘
by sea otherwise than through the Last India Company’s post
when posted at the place of dispatch. | |

VII. Wheresoever posts or post communications are, or shall

Postage rateson nows. D€ established by the East India Compan'y‘,
papers, ke, postage on newspapers, pamphlets,’ and .
othcr printed or engraved papers transmitted by the letter pos‘t

Postage rates on letters.
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by sea or land, or partly by sea and partly by land, shall be
charged by weight according to the following scale:

1. On every imported newspaper, pamphlet, or other printed
or engraved paper—

If the same shall not exceed six tolahs in weight, two annas.

If the same shall exceed six, but shall not exceed twelve tolahs
in weight, four annas.

If the same shall exceed twelve tolahs in weight, there shall
be charged and taken two additional annas for every six tolahs in
weight above twelve tolahs; and every fraction of six tolahs
above twelve tolahs shall be charged as six additional tolahs.

2. On every newspaper, pamphlet, or other printed or en-
graved paper not imported —

If the same shall not exceed three and a half tolahs in weight
two annas.

If the same shall exceed three and a half tolahs, and not ex-
ceed six tolahs in weight four annas,

If the same shall exceed six tolahs in weight, there shall be
charged and taken two additional annas for every three tolahsin
weight above six tolahs; and every fraction of three tolahs above
six tolahs in weight shall be charged as three additional tolahs.

An extra or supplement to any newspaper, bearing the same
date as the ndwspaper and transmitted therewith under the same
cover, shall be deemed part of the newspaper.

Nothing contained in this Act shall be construed to oblige any
person to send any newspaper, pamphlet, or other printed or
engraved paper through the Post Office, but it shall be lawful
for: all persons to send the same in any other manner,

t» VI1IL. ' A newspaper, pamphlet, or other printed or engraved

Newspapors, ke, Paper shall not be sent by the letter post at

how to be sent by post.  t}a rates prescribed in the preceding Sec-
tion, unless the following conditions be observed, that is to say:

1. It ghall be without a cover, or in a short cover open at -
both ends. ' ? ;

92, There shall be no word: plmted on such newspaper, pam-
phlet or other printed or engravedipaper after its publication,
or upon the cover thereof, nor any ‘writing or mark upon il or
upon the cover of it, except the name and address of the person
“to whom it is sent, and the name and address of the sender.



3. There shall be no paper or thing enclosed in or with avy
such newspaper, pamphlet, or other printed or engraved paper.

1X. Any newspaper, pamphlet, or other printed or engraved

When to bo charged  Paper sent by the letter post, in respect of

with letter postage.  which the above conditions shall not be ob-
served, shall, together with any thing enclosed in or with the
same, be charged with postage at the rate which would be charg-
ed on an unstamped letter of equal weight.

X Proof sheets marked as such may be sent by the letter
post at the rates prescribed for newspapers,
provided the contents be correctly certified
on the cover by the signature in full of the sender, otherwise the
same shall be charged with postage at the rate-which would be
charged on an unstamped letter of equal weight.

XI. Inland banghy'postage shall be charged by weight and
distance, on parcels sent by the banghy post
according. to the following scale:

Proof sheets,

Inland banghy postage.

1¥ NoT EXCEEDING IN WLIGHT,

20 | 100 | 200 | 300 \ 400 | 500 | 600
FOR DISTANCES. Tolahs |Tolahs {Tolahs |Tolahs :]Tolahs Tolahs [Tolahs

Miles. {Rs. A. [Rs. A.IRs. A.!Rs. AiRs. A Rs. ARs. A,
¥ot exceeding| 100|0 2;0 410 "glo0o 12|11 0|1 4|1 8
Not exceeding| 3000 6|0 12(1 812 413 0(31214 8
Not exceeding| 600| 0 12 |1 83 014 816 0}7 8|9 0
Notexceeding| 9001 22 4}4 8 6 129 011 4|13 8
Not exceeding| 12001 8{3 0 ¢ 0ol9 oli1z2 ofs 018 O
Exceeding 12001 14 (3 127 8l 4 l15 0|18 12 (22 8

Provided that several letters shall not be enclosed in a banghy
parcel under a penalty not exceeding fifty rupees, and letter
postage shall be chargeable on every letter contained therein.

XII. Books, pamphlets, packets of newspapers, and of printed

Books, pamphlets, &o. or engraved papers other than newspapers,

provided they do not exceed one hundred and twenty tolahs in

weight, and be sent without covers or packed in short covers

open at both ends, and provided the postage thereon be pre-
paid by means of a proper stamp or stamps to be affixed there-
on as hereinafter provided, shall, if sent by the baunghy post, or
by sea ashanghy pareels, or partiy by the banghy post and partly

{
|



by seu, be charged with the following rates of postage, without
reference to the distance to which they may be carried:

If not exceeding twenty tolahs in weight, one anna.

If exceeding twenty tolahs, but not exceeding forty tclahs in
weight, two annas.

And for every twenty tolahs in weight above forty tolahs, there
shall be charged and taken one additional anna ; and every frac-
tion of twenty tolahs above forty tolahs shall be charged as twenty
additional tolahs.

If any such book, pamphlet, or packet exceed one hundred
and twenty tolahs, or if the postage chargeable thereon be not pre-
paid as aforesaid, it shall be subject to the rate of postage prescib-
ed for banghy parcels in the preceding Section of this Act.

XIII. Banghy postage, when chargeable by distance under
Section XI., shall be calculated and charged
according to a Polymetrical Table of dis-
tances, showing, as accurately as practicable the distance by the
nearest road between every two Post Office Stations in India,
which Table shall be prepared by order of the Governor General
of India in Council and corrected from time to time as need be.
Each Post Master General shall prepare from the aforesaid Poly-
metrical Table in the English and Vernacular languages for the
use of every Post Office under his control, a list of all the' other
Post Offices of India, arranged alphabetically and showing the
distance of each of them from the Post Office for the use.of which
it is made; and such list shall be affixed in some conspicuous
place in such Post Office,

X1V. Where there is a banghy post established on any line

G B of road, no letter or other article exceeding
lotters where thero is & twelve tolahs in weight shall be conveyed
basghy: bk by the letter post on that line of road, ex-
cept in such cases, and under such restrictions as the Governor
General of India in Council may direct ; und every letter or other
article not exceeding twelve tolahs in weight shall be com%eycd by
the letter post, unless expressly directed to be sent by the banghy
post. t

XV. Where there is no banghy post established on any line

Where there is no ban-  Of road, letters, parcels and packets exceed-
ghy post. ing twelve tolahs, and not exceeding forty

Table of distances



tolahs in weight, shall be received and transmitted by the letter
post. Letters shall be charged according to the scale in Section
VI., and newspapers, pamphlets, and other printed or engraved
papers according to the scale in Section VI, of this Act, as the
Lotters and other aiticles  ¢ase may be; parcels and packets shall be
gﬁ“:é't‘gexg:’;:}gg‘%‘;{‘; charged with banghy postage according to
tolahs. the seale in Section XI. or Section XII.
of this Act, as the case may be, if it be certified in writing on
such parcel or packet, under the full signature and address of the
sender, that it does not contain any letter or other written com-
munication, or any newspaper, pamphlet, or ther printed or en-
graved paper. If any such certificate be false,
any such thing contained in such certified
letter or other article shall be charged with postage according
to the rates specified in Section VI. or Section VII. of this Act
as if sent separately, and the sender will be subject to the penalty
Parcels éxoesding hereinafter provided. Parcels exceeding forty
oty balahs; tolahs, and not exceeding six hundred to-
lahs in weight, shall be transmitted along any such line as banghy
parcels ; but it shall be in the discretion of the Post Master or
Deputy Post Master, to whom such parcels are brought for dis-
patch, to forward them at such times and in such manner as may
be convenient.
XVI. Whenever the Post Master General of any Presidency
Where Banghy parcels Shall have notified in the official Gazette,
::;‘e(‘le‘i‘n‘“ﬂ‘l‘;‘“g;‘:’ - that the banghy post is conveyed in the
vage. - . same carriage with the letter post along any
line of road, it shall not be-lawful to send by the banghy post
any letter or written communication of less weight than twelve
tolahs, or any packet of newspapers; and every person who shall
knowingly send by the banghy ‘post, along any such line of roadg
any such letter, written communication, or newspaper encloged
in a parcel, shall forfeit for every such offence a sum not exceed* ™
ing fifty rupees, and postage shall be charged for every such
letter, packet, or newspaper, as if sent separately by the letter
post. '
XVII. On all parcels chargeable under Section XI. with bans
ghy postage according to distance’<whéh
conveyed by land, ship pestage: shall

Cortificate,

Ship postage on parcels,

e b ¥ 0+ AN 4 M RNNTI L g SACHSMETTLAANSIN YV el 4 0 o



charged when they are conveyed by means of the East India
Company’s post by sea according to the following scale, viz. :

On every pareel not exceeding one hundred tolahs in weight,
eight annas,

And for every hundred tolahs in weight above one hundred
tolahs, eight additional annas ; and every fraction of one hundred
tolahs above one hundred tolahs shal®be charged as one hundred
additional tolahs ; and if such parcel be conveyed by the East
India Company’s post, partly by banghy and partly by sea, ship
postage shall be charged in addition to inland banghy postage.

XVI1l, No parcel exceeding six hundred tolahs in weight, or
Limitation of weight and  three feet in length, or one foot in breadth

dimensionsof parcels.  or one foot in depth, or two thousand five
hundred and ninety-two cubic inches in bulk, shall be received
at any Post Office for despatch either by ship or steam-boat, or
by banghy post, except in such cases and under such restrictions
as the Governor General of India in Council shall direct. On
parcels exceeding six hundred tolahs in weight, when so for-
warded, there shall be charged and taken an additional single
rate of banghy postage according to distance for every hundred
tolahs above six hundred tolahs ; and every fraction of one hun-
dred tolahs above six hundred tolahs shall be charged as one
hundred additional tolahs.

XIX. Letters and newspapers posted for dispatch, either by

$hip and infand postage Her Majesty’s Mails or otherwise to Ceylo?
on foreign covers mast be  or to any place to which a post communi-
ioa cation shall not have been established by
the Itast India Company, upon which the full amount of postage
chargeablg_gnder this Act has not been pre-paid by a postage
stamp or stamps; shall hot be dispatched, but shall be dealt with
as unclaimed letters are hereinafter directed to be dealt with. No
parcel shall be received for dispatch as above to any such place,
unless the full amount of postage chargeable thereon shall be pre-
paid in money or by a postage stamp or stamps, provided that
nothing in this Section shall be construed to reguire the pre-pay-
ment of British _postage on leltexs, parcels, or other articles, upon
which the pre-payment of such postage has been left optional by
Her Majesty’s Post Master General. ¥ :
XX. Subject to any alteration which may be made by virtue



Soutie 60 Tablis, b, of the power hercinafter vested in the Go-
not prepaid. vernor General of India in Council, letters
posted for dispatch, either by sea or land, to any place to which a
post communication is, or shall be established by the East India
Company, upon which the postage chargeable under Section VI,
of this Act has not been pre-paid by a postage stamp or stamps,
shall be forwarded to their destination, and upon every such letter
double postage shall be charged on delivery. Newspapers, pam-
phlets, and other printed and engraved papers so posted, not pre-
paid by a postage stamp or stamps, shall be forwarded to their
destination, and the postage chargeable on them shall be levied on
delivery ; but no money shall be received at any Post Office in
pre-payment of postage on any letter, newspaper, pamphlet, or
other printed or engraved paper so posted. Ou parcels so posted,
the postage chargeable according to the Section XI. or Section
XVIIL may be pre-paid in money or by a postage stamp or stamps :
when mnot pre-paid, they shall be forwarded to their destination,
and the postage thereon shall be levied on delvery.
XXI. It shall be lawful for the Governor General of India in
Governor General in Council at any time to direct that all or any
Council may direct pre- .
payment of postage in all  letters, packets, parcels, or other articles,
oases shall not be forwarded by post, unless the
postage thereof shall be pre-patd by means of a proper stamp or
stamps ; or that on- all or any letters, packets, parcels, or other
articles on which the postage shall not be pre-paid by a stamp or
stamps, or otherwise, as the said Governor General in Council
shall direct, there shall be charged such }uigher rates of postage
as from time to time may be deemed expedient, not exceeding
double the rates of postage hereinbefore specified.
XXII. If any letter be posted, having affixed thereto a post- =
age stamp or stamps, the value of which
Letters, &c., with in-
sufficient  stamps, how shall be less than the rate of postage to
. which such letter would be 1iable if duly
and p)openly stamped when posted, there shall be charged on
such letter a postage of double the amonnt of the difference be-
tween the value of the stamp affixed thereto and the postage ‘03_‘
which such letter would be liable as aforesaid if duly and proper-
ly stamped when posted. ‘If any parcel, newspaper, ]mml‘hldi
or other printed or engraved paper shall be so posted, h.wmg
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affixed thereto any such stamp or stamps, the value of which
shall be less than the rate of postage to which the same would be
otherwise liable under this Act, there shall be charged thereon a
postage equal to the amount of the difference between the value
of the stamp or stamps affixed thereto, and the postage to which

such parcel, newspaper, pamphlet, or other printed or engraved
paper shall be otherwise liable, as aforesaid.

XXIII. On every letter or packet, which shall be re-directed
and forwarded by the letter post, from any
place to which it shall have been conveyed
by the letter post, there shall be charged for the postage thereto
from the place at which the same shall be re-directed, in addition
to all other postage paid or due thereon, the rate of postage to
which it would be liable, if posted and pre-paid by stamp at the
place where it shall be re-directed.

Res-diveoted lelters,

XXIV. No person shall knowingly post, or send, or tender,
No dangerous substance  OF deliver in order to be sent by the post,
ke baMary posts any letter, parcel, or packet containing any
explosive or other dangerous material or substance; and any
person contravening this prohibition shall forfeit for every such

offence a sum not exceeding two hundred rupees,
XXV. It shall be lawful for the Governor General of India
in Council at any time to authorize the levy

Governor General of ;

India in Council may of postage at rates different from those
alter the rates of pestags. prescribed in this Act, provided there be no
increase made thereby in any particular of the rates so prescribed,

except as provided in Section XXI. of this Act,

XXVI. No person having delivered into any Post Office any
letter, parcel, or packet shall be entitled to

Letters and packets N 5 .
once put into the Post recal the same; but nothing in this Section
Office. . shall prevent the re-delivery of any such
Jetter, parcel -or packet to the sendef thereof, subject to such
rules and regulations, if any, as the Governor General of India -

o .
in Couneil may direct; but newspapers, pamphlets, or other
prinled or engraved papers may be so recalled or restored, pro-
vided that the person claiming the same ghall satisfy the Officer
in charge of the Post Office that he was the sender thereof, and
& ~ .

provided the amount of postage which would have been due

A e Aol Tete tan'ted
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XXVII. The postage charged on letters and packets by Her
Majesty’s Post Master General, under the
name of Steamer or British packet postage,
or by any other denomination, shall, after the rates of such post-
age have been published in the official Gazette of any Presidency
be recovered in the same manner as postage chargeable under
this Act.

XXVIIT. All letters and other articles, having a stamp or
stamps affixed thereto,(such stamp or stamps
in every case being affixed on the outside
and Dbeing equal in value to the rate or rates of postage to which
such letters or other articles are liable under this Act,) shall,
provided the stamp or stamps shall not have been used before,
be considered as pre-paid.

XXIX. The Governor General of India in Council shall cause
postage stamps to be provided, denoting
such values as the said Governor General
of India in Council may direct, and shall give such orders, and
make such other regulations relative thereto, as may be deemed
expedient.

Steam postage.

Postage stamps.,

How to be provided,

XXX. Postage stamps provided as foresaid shall be under
P i 4 B the care and management of such Officer
under management of nay or Officers as the Governor General of India
Oficer i be ApeolNl: fn. Obiiicil Sball divest; andill suias of
money realized by the sale of postage stamps shall be carried in
‘the public accounts to the credit of the Post Office.
XXXI. The Governor General of India in Council may
Vadsid i make rules for the appointment and govern-
stamps to be appointed.  ment of vendors of postage stamps, and

thereby direct how and under what terms and conditions postage

stamps may be supplied to them for sale; and whether any and
what security shall be given by such vendors, and whether any’
and what remuneration or discount shall be allowed to them, and
how and in what manner and at what time or times such vendors
shall keep and render their accounts and pay over the proceeds of
any sales made by them or re-deliver the stamps entrusted to them,
XXXII. Government vendors of postage stamps shall be
Vendors to be boung  bound by such rules, and in case of any
by xuled: wilful breach thereof, shall be liable to a

&

iR



penalty not exceeding two hundred rupees, in addition to any
other proceedings to whidh thej may be liable.

XXXIIL. Any Government vendor of postage stamps, who

Penalty of vendor re. Shall be convicted of refusing or unneces-
fusing to supply stamps. sarily delaying, without reasonable excuse,
to furnish postage stamps to any person desiring to purchase the
same, and tendering in lawful currency the full value thereof,
(the stamp vendor having in his possession for sale sufficient
stamps of the description and value required,) shall be subject to
a fine not exceeding one hundred rupees.

XXXIV. Any Government vendor of postage stamps, con-

Ponslty of vendor sell.  victed of taking from a purchaser a higher
ing stamps for higher price than the value denoted on the stamps
price than the value de-
noted thereby. sold, shall be deemed guilty of extortion,
and shall be punished, on conviction, with imprisonment, with
or without hard labor, for any term not exceeding six months,
or to a fine not exceeding one hundred rupees, and shall also be
liable to refund to the purchaser the whole amount proved to have
been taken in excess, which amount may be recovered by such
purchaser before a Magistrate in the same manner as any penalty
under this Act.

‘XXXV. Clause 1. If any person shall forge or counterfeit, or

Penalties for forging Cause or procure to be forged or counterfeit-

stamps, &o. ed, any die, plate, or other instrument used

for the purpose of making postage stamps; or if any person
shall forge or imitate, or cause to be forged or imitated, any post-
age stamp; or if any person shall knowingly, and without lawful
excuse (the proof of which excuse shall lie on the person accused,)
have in his possession any false, forged or counterfeited die, plate,
or other instrument resembling, or intended to resemble, either
wholly or in part, any die, plate, or instrument used for the pur-
pose aforesaid; or if any person shall stamp or mark any paper
or other substance with any such false, forged, or counterfeit die,
plate, or instrument as aforesaid; or if any person shall know-
ingly use, utter, sell, or expose for sale, or shall knowingly and
without lawful excuse (the proof of which excuse shall lic on the
person accused) have in his possession any paper or other sub-
stance having thereon the impression of any §uch false, forged,
or counterfeit die, plate, or other instrument as aforesaid; or




having thereon any counterfeit stamp resembling, or intended to
resemble, or to be mistaken for a postage stamp, such person so
offending, and every person knowingly aiding, abetting, or assist-
ing such person in committing any such offence, shall be punish-
ed with imprisonment, with or without hard labor, for a term not
exceeding seven years, and shall also be liable to fine.

Clauge 2. Any Officer of Police may seize and transmit to the

Forged stamps may be Magistrate any such forged or counterfeit
s die, plate, or other instrument, or any such
forged or counterfeit postage stamp.

Clause 3. Any Officer of Police having power by law to search
for stolen property may, subject fo the pro-
visions under which he is empowered to
make such searcl, proceed to search houses or other places in which
there may be reasonable cause to suspect that there is any such
forged or counterfeit article, and shall seize and transmit to the
Magistrate any such counterfeit article that may be found therein.

XXXVI. If any person shall fraudulently remove any post-

Penalties for ovading Aage¢ stamp from any letter or other thing

postage stamp duties. ¢ which such stamp shall have been affix-
ed; or if any person shall knowingly use any such stamp or
stamps so fraudulently removed; or if any person shall fraudu-
lently erase or remove, from any such stamp or stamps, any
writing or other matter or thing thereon written or impressed,
every person so offending shall forfeit a sum not exceeding two
‘hundred rupees for every such offence.

XXXVIL. The person to whom any letter or other article,
the postage of which has not been paid,

Aud searched for,

Postage on unpaid let- ;
ters, &o. to be paid by shall be delivered, shall not be bound to

i
T LG pay the postage if he forthwith return the L“:
same unopened, but if he open the same, he shall be boudd to 48
pay the postage due thereon. If he forthwith return the sam
unopened, the serider of the letter or packet shall be bound to pay.
the postage thereof, If any person shall refuse to pay any post- "3
age which he is legally' bound to pay for any letter or other article, '-'_'"
the same may be recovéred for the use of the East India Company
by any Post Master General, or by any Officer in charge of a
Post Office, by order of a Post Master General, in the ‘same

manner as a fine may be recovered under this Act; and it "Sball
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be lawful for the Officer in charge of any Post Office to withhold
from the person so refding, until such postage be paid, any
other letter or packet addressed to that person, not being supey-
scribed as on the public service. Provided always, that if a letter
or other article shall appear to the satisfaction of the Post Master
of the Office of delivery to have been maliciously sent for the
purpose of annoying the person to whom it is addressed, the Post
Master of the delivery Office may remit the postage,

XXXVIIL. Any person posting a letter or other article shall
be entitled to require that it shall be regis-
tered at the receiving Post Office and that
a receipt shall be granted for such registered letter or article, and
it shall be lawful for the Governor General in Council to direct
that in addition to any rates of postage payable under this Act,
a fee not exceeding four annas shall be charged on any letter or
other article which the sender thereof shall require to be so
registered, and such registration fee shall be paid on the letter or.
other article being delivered at the Post Office.

XXXIX. It shall be lawful for the Governor General of India
in Council to fix and order any rate of post-
age to be charged for the conveyance of
letters or other” articles by express, in addition to or instead of

any other rates of postage chargeable on such letters and articles
under this Act.

Registered letters,

Expreas.

XL. When any vessel arrives by sea at any place within the
R TIE, tgrritories. under the Govcr.nment of .the
m;ix;xh:m\spr:xaing East India Company at which there is a
' e Post Office, the Commander of such vessel
shall, as speedily as possible, cause every letter and packet on
board of such vessel, which is directed to that place, and not
excepted from the exclusive privilege of the Post Office, to be
delivered either at the Post Office or to some Officer of the Post
Office authorized to receive thesame; and if there be on board
any letter or packet directed to any other place, and not excepted
from the exclusive privilege aforesaid, the said Commander

_ shall, as speedily as possible, report the same to the Post

Master of the place at which he has arrived, and shall act accord-
ing to the directions he may receive from such Post Master, and
the receipt of such Post Master shall discharge such Commander




from all responsibility in respect of such letter or packet. Every
Commander of a vessel who shall wilfully
disobey any of the directions contained in
this Section, shall be punished with a fine not exceeding one
thousand rupees,.

XLI. Every person, being either the Commander of a vessel

inward-bound, or any one- on board such
vessel, who shall, within the said territories,
knowingly have in his possession any letter not excepted from the
privilege of the Post Office, after any part of the letters on board
the said vessel shall have been sent to the Post Office, shall for-
feit for every such letter a sum not exceeding fifty rupees, whether
the letter be in the baggage or on the person of the offender or
otherwise in his custody; and every such person who shall
detain any such letter after demand made for the same by an
Officer of the Post Office, shall forfeit for every such letter a sum
. not exceeding one hundred rupees.
XLIL For every letter delivered by the Commander of any
ship in conformity with the directions of
Section XL. of this Act, the Officer in
charge of the Post Office shall pay to the said Commander the
sum of one annaj and the sum of one anna shall be chargeable
as postage on such letter in addition to any other postage charge-
able thereon under this Act. Provided that no payment shall be
made to the Commander of any vessel on account of the delivery
of any letter, unless the claim of such Commander shall be pre-
ferred before the vessel leaves the pface at which the letter was
delivered, or before the expiration of two months from the date
of the arrival of such vessel. Provided also, that nothing con-
tained in Sections XL. XLI, and XLI1I. of this Act shall extend
to any letter or packet conveyed by Her Majesty’s Mails.

XLIII. The Commander of every vessel leaving any place

in the said territories by sea shall receive
Commanders of oubward _
bound vessels to receive on board of such vessel every letter and
Rl o horts packet which he shall be required so to
receive by any officer of the Post Office, and shall give a receipt
for such letter or packet; and every Commander of a vessel who:
shall wilfully disobey any direction contained in this Section shall;
be punished with a fine not exceeding one thousand rupees.; o

Penalty,

Detention of letters on
board prohibited.

Bounty money.




XLIV. Clause 1. A list of all letters, packets, and parcels
posted and addressed to persons who can-
not be found, shall be prepared daily in
every Post Office and cxposed for not less than two weeks in the
most conspicuous part of such Office; and all such letters,
packets, and parcels, which shall have remained three weeks
unclaimed in any Office, shall, if the sender’s name and address
are written on the cover, be returned to the Posting Office to be
delivered to the sender free of all charge; all letters, packets, and
parcels, of which the sender’s name and address cannot be ascer-
tained, unless they be opened, shall, after remaining unclaimed
for three weeks as above, be forwarded to the Office of the Post
Master General of the Presidency. -

Clause 2. The Post Master General or some person duly ap-
poiuted for the purpose and bound to secrecy,
shall immediately open all such letters, pack-
ets or parcels, and if the address of the sender can be discovered,
shall enclose them in dead letter covers and return them to the
sender, All letters, packets, and parcels, of which neither the
person addressed nor the sender can be found, shall, after they
have remained unclaimed in the Office of the Post Master Gene-
ral for one year, be destroyed.

Clause 3. All moncy found in any unclaimed letter, packet,

~ or parcel shall be paid into the Public Trea-

Money, k. found  gury, and all other valuable property found

as above shall be sold by the Post Master
General of the Presidency, or by some oneduly authorized by
him for that purpose, and the proceeds of the sale shall be
paid into the Public Treasury for the benefit of -any person who
may have a right thereto, after deducting all sums due from such
person for postage.

XLV. Letters, parcels, or packets rejected unopened by the
person to whom they are addressed shall be
forthwith sent to the Office of the Post Master
General of the Presidency, who shall open the letter, parcel or
packet; and all money, or other valuable property, which such
letter, parcel, or packet may contain shall be disposed of -in the
manner preseribed in the preceding Section with respect to such
moncy or property contained in unclaimed letters,

Uneclaimed letters, &e,

To be opened, &e.

Refuged letiers, &e.




XLVI. On and after the passing of this Act, the privilege
of sending and receiving letters and packets
by the post, free of postage, whether official
or otherwise, shall wholly cease ; and all letters and packets, to
which any such privilege now extends shall henceforth be charged

with the same rates of postage as any other

Franking abolished.

Letters on the publie .
sorvice duly cortified as letters sent by the post. Provided that let-

SeRiowOReslIE:. peveiand packets on the public service, certi-
fied to be such by the signature of any public officer, authorized
in that behalf by the Governor General of India in Council, shall
be forwarded by the post as if they were duly stamped, and the
postage due thereon shall be charged to the several public de-
partments, from which such letters or packets are sent, in such
manner as the said Governor General of India in Council shall
direct.
XLVII. Every person who shall, for the purpose of de-
Pl o i wer: frauding the Post Office Revenue, wilfully
tificate. certify, by writing, on any official or other
letter or packet delivered at any Post Office for conveyance by
post, that which is not true in respect of such letter or packet,
or in respect of the whole of its contents, or shall knowingly
send or deliver, or attempt to send or deliver for conveyance by
post, any letter or packet with any such false certificate thereon;
and every person who shall knowingly send, or permit to be sent
by post, under color or pretence of an official communication,
any letter, paper, writing or enclosure of a private nature; and
every person who shall aid, abet, or conceal any of the of-
fences in this Section above-mentioned, shall, for every such of-
fence, forfeit a sum not exceeding five hundred rupees.
XLVIII. Ifany Officer in charge of a Post Office shall sus-
pect that any letter, parcel, or packet, lying

Letters, &c , suspected ! . :
to contain contraband rahand article, or any article on which duty
articles, or writing m >
contravention to this Act s owing to Government, or that any letter,

pow to b des v parcel, or packet lying for delivery at the
Post Office, contains any writing or enclosare in contravention
of the provisions of Sections VIII., XV.; XVI,, or XLVIIL of
this Act, it shall be lawful for such Officer to summon the
person to whom the letter, parcel or packet is directed to attend

TRy :
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for delivery at his Office, contains any con-"*




at the Post Office by himself or agent within forty-eight hours
after the arrival thereof .at that Post Office, and to open the
same in the presence of the person to whom it is directed or of
that person’s agent, and if that person shall not so attend by him-
self or agent, then to open it in the absence of that person.
Provided that if the Officer in charge be under the rank of a
Post Master, he shall call in two respectable persons as witnesses
before he shall open a letter, parcel, or packet in the absence of
the person to whom it is addressed. Provided also, that in
all cases the opened letter, parcel, or packet shall be subsequent-
ly delivered to the person to whom it is addressed, nnless it be
required for ulterior proceedings, and that the opening of the
same, and the circamstances connected therewith, shall be im-
mediately reported to the Post Master General. It shall also be
lawful for any Officer in charge of a Post Office to refuse to for-
ward any parcel or packet through the Post Office by sea to any
foreign port or to any place not on the continent of India, unless
such parcel be accompanied by a Custom House Pass.
XLIX. The Government shall not be responsible for any loss
. or damage which may occur in respect of
“G‘;};f;;'&f;"é,,“{’:&:f’ *  anything entrusted to the Post Office for
~ conveyance, and no person employed by
the Government in the Post Office Department shall be respon-
sible for any such loss or damage, unless that person shall cause
such loss or damage negligently, maliciously, or fraudulently.
L. Whoever being in the employ of the Government in the
Brniity or srcroting, Post Office Department shall fraudulently

opening, or making away secrete, make aw . &
with lettars, Ko by Der. ’ away with, or appropriate

sons « employed in the Pest any letter, parcel, or packet which may
? 3 have been entrusted to him, or anything

contained in any such letter, parcel, or packet, or shall mutilate .

ov break open any such. letter, parcel or packet, or any banghy
parcel or box, with the intention of fraudulently appropriating
anything therein contained, shall be punished with imprisonment
with or without hard labor, for a term not exceeding seven years,
and shall also be liable to fine.
LI. It shall not be lawful for any person, unless acting by
Peualty for detaining  €Xpress order of the Government to de-
niails. tain, except for a eriminal offence, a Post
Officc messenger, whilst carrying the wmails, or to detain any

ek am———————



carriage or horse upon which the mails are being carried, or on
any pretence to open a packet in trausit from one Post Office to
another; and every person who shall be guiity of any of the
above-mentioned offences shall be punished with a fine not ex-
ceeding five hundred rupees.
LII. TEvery person who shall fraudulently retain, or wilfully
Penalty for rotainigg SCCTEtes OF make nv'vay with, .or keep or de-
) oty 4 delivered by  tain, or, being required to deliver up by an
Officer of the Post Office, shall neglect or
refuse to deliver up a post letter or other article which ought to
have been delivered to any other person, or a post letter bag con-
taining a letter or other article or packet which shall have been
sent by the post, shall be punished, on conviction before a
Magistrate, with imprisonment, with or without hard labor, for a
term not exceeding two years, and shall also be liable to fine.
LIII. Every person employed to convey or deliver any post-
Penalty for neglect on bng, or sy lettcr, pnr‘cel, % .paCket aent by
the part of persons em- post, who shall be guilty while so employed
ployed to earry mails,
of any act of drunkenness, carelessness, or
other misconduct, whereby the safety of any suh bag or letter,
parcel or packet shall be endangered; or \vholshall loiter or make
delay in the conveyance or delivery of any such bag, letter, par-
cel, or packet: or who shall not use proper care and deligence
safely to convey or deliver any such bag, letter, parcel, or packet,
shall be liable to a fine not exceeding fifty rupees; and any per-
son ecmployed to deliver a letter, parcel, or packet sent by the
post, who shall not duly deliver the same, shall, within a reason-
able time, not exceeding twenty-four hours, report the fact at the
Post Office where he received such letter, parcel, or packet, and
return the same; and if any such person shall wilfully make a
false report, he shall be liable to a fine not exceeding fifty rupees.
LIV. Whoeyer being in the employ of the Government”in’
the Post Office Department, and being en-
Penalty for embezsle- ; <
ment hy persons employ- tiusted to receive money for postage (lllt)’
o1l Mo Tan.0s, or any other public purpose, shall fraudu-
lently appropriate the same, shall be punished, on conviction
before a Magistrate, with imprisonment, with or without hard
labor, for a term not exceeding twao years, and shall also be liable
to fine, '
V. Whoever being in such employ as is described in Sec-
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tion LIV, shall fraudulently put any wrong
Penalty for fraudulent-

ly altering marks on let. Mark on any letter, parcel, or packet, or

ters, &ec. by persops em-

ployed in the Post Ofse. Shall fraudulently alter, remove, or cause to

disappear, any mark or stamp which is on
any letter or packet, or shall fraudulently use or place with or
upon any letter or packet any stamp which shall have been re-
moved from any other letter or cover, or shall aid, abet, or
conceal any of the above-named acts, shall be punished, on
conviction before a Magistrate, with imprisonment, with or with-
out hard labor, for a term not exceeding two years, and shall also
be liable to fine.
LVI. Whoever being in such employ as is described in Sec-
tion LIV,, and being entrusted with the
Penalty for incorrectly : i
preparing documents, or  preparing or keeping of any document
secreting documents by 8 . .
Do t::ployeu in the shall, with a frafxdulent intention, prepare
that document incorrectly, or alter that
document, or shall aid, abet, or conceal any of the above named
acts, or secrete or destroy that document, shall be punished, on
conviction before a Magistrate, with imprisonment, with or with-
out hard labor, for a term not exceeding two years, and shall
also be liable to fine.
LVII. Whoever being in such employ as is deséribed in
Section LIV., shall send by the post, or
o SO ok ke put into any post bag, any unstamped letter,
g‘l’:;:%";s‘;{olzg“”“” em-  parcel, or- packet, upon which postage has
not been paid or charged in the manner
prescribed in this Act, intending thereby to defraud the Govern-
ment of the postage on such letter, parcel, or packet, or shall
aid, abet, or conceal any such acts, shall be punished, on convic-
tion before a Magistrate, with imprisonment, with or without hard
labox, for a term not exceeding two Jears, and shall also be
lisble to fine.
LVI1l. Any person, whether a European British subject or
Fines how to be recoy. 1Oty who shall be guilty of any offence for
erod. which, according to the provisions of this
Act, he shall be liable to a fine only, shall be punishable, for
such offence, by any Justice of the Peace for any of the Pre-
sideney Towns of Calcutta, Madras, and Bombay, Magistrate,
Joint Magistrate, or person ‘lawfully exercising the powers of




Magistrate; and any person hereby made punishable by a Justice
~ of the Peace shall be punishable upon summary conviction.
L1X. No conviction, order, or judgment of any Justice of
e the Peace shall be quashed for errox of form
2? f?u?;?[;::,??\l; Form  or procedure, but only on the merits, and it
shail not be necessary to state on the face of
the conviction, order, or judgment, the evidence on which it pro-
ceeds, but the depositions taken, or a copy of them, shall be
returned with the conviction, order, or judgment, in obedience
to any writ of certiorari, and if no jurisdiction appears on the
face of the conviction, order, or judgment, but the depositions
taken supply that defect, the conviction, order, or judgment
shall be aided by what so appears in such depositions,
LX. A Magistrate may refer for trial and decision any charge
of an offence hereby made punishable by
chgi*;%‘Si‘:‘l?i:‘i);s';gﬁ;b_ fine only to any of his Assistants, or to any
Deputy Magistrate lawfully appointed to
exercise the powers of a Covenanted Assistant, and in such
case every such Assistant or Deputy Magistrate may exercise all
the powers vested in a Magistrate, subject to all the rules appli-
cable to ¢criminal cases deputed to such Assistants or Magistrates
acting judicially.
LXI. The local Government may give general authority to
any such Assistant or Deputy Magistrate
g oovernment may aus 4o exercise, without reference by a Magis-
ey c;‘ll_:g’:tgg::;‘sf" trate, any of the powers which they are
. hereby rendered competent to exercise
upon reference by a Magistrate, subject to appeal to the Magis-
trate from any conviction by such Assistant or Deputy Magistrate,
within one month from the date of the conviction. Provided
that a Magistrate may at any time call from any of his Assis-
tants, or from any Deputy Magistrate subordinate to him, any
case pending before such Assistant or Deputy Magistrate.
LXII. All fines imposed under the authority of this Act,
for offences punishable by fine only, by
any Justice of the Peace, Magistrate,
Joint Magistrate, or person lawfully exercising the powers of a
Magistrate, or by any Assistant to a Magistrate or Deputy
Magistrate, may, in case of non-payment thereof, be levied by

Fines how levied.




distress and sale of the goods and chattels of the offender, by
warrant under the hand of any of the above-named Officers,
and in case any such fine shall not be forthwith paid, any such
Officer may order the offender to be apprehended and detained
in safe custody until the return can be conveniently made to
such warrant of distress, unless such party shall give security
to the satisfaction of such Officer for his appearance at such
place and time as shall be appointed for the return of the war-
rant of distress, and such Officer may take such security by way
of recognizance or otherwise; and if upon the return of such
warrant, it shall appear that no sufficient distress can be had
whereon to levy such fine, and the same shall not be forthwith
paid, or in case it shall appear to the satisfaction of such Officer
by the confession of the party or otherwise, that he has not
sufficient goods and chattels whereupon® such fine or sum of
money could be levied if a warrant of distress were issued, any
such Officer, by warrant under his hand
Imlﬂ:gglgi(;?:;g’“g;‘lﬁ may commit the offender to prison, there
to be imprisoned only, or to be'imprisoned
and kept to hard labor, according to the discretion of such
Officer, for any term not exceeding two calendar months, 'where
the amount of the fine shall not exceed fifty rupees, and for any
term not exceeding four calendar months where the amount shall
not exceed one hundred rupees, and for any term not exceeding
six calendar months in any other case: the commitment to be
determinable in each of the cases aforesaid on payment of the
amount.
LXIJI. A share not exceeding one moiety of every fine im-
Molity of fciad 56 fis posed and recovered under this Act may
former. be awarded to the informer.
LXIV. No proceedings shall be taken for the recovery of any
’ i iaioseadbigs b5 ba such fine without an order of Government,
taken without an order. gy an order in writing of the Director Gen-
eral of the Post Office, or of a Post Master General.
LXV. If any servant of the East India Company, who shall
' be employed by the said Company in the
Coﬁ‘:l‘,;i‘,‘;“cgﬁlﬁﬁft,,};‘},‘? Post Office Department, or shall be ap-
fﬁu:ﬁ?a;%e?mig“ States  hointed a vendor of postage stamps, or
entrusted by the said Company or any of
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the said local Governments with the sale of postage stamps with-
in the dominions of any Foreign Prince or State in alliance with
the said Company, in which a post shall be established by the
said Company, shall, within the dominions of such Prince or
State, commit any act hereby prohibited, or omit to do any act
hereby required to be done, by any person similarly employed,
appointed, or entrusted as aforesaid within the territories under
the Government of the said Company, such servant of the said
Company shall be guilty of an offence, and, on conviction there-
of, shall be punished in the same manner as if such act had been
done or omitted within the said last-mentioned territories, and
every such person may be tried, convicted, and punished, either
by fine or otherwise, according to the nature of the offence, by
any Court or Officer duly empowered by the Governor General
of India in Council to take cognizance of offences committed in
~ such dominions by servants of the East India Company, or by
ahy Court or Magistrate, or other competent Officer, in any part
of the territories within the Government of the East India Com-
pany, in the same manner as if the offence had been committed
in such part of the said territories.

LXVIL The word ‘“Magistrate” in this Act shall include
Joint Magistrates and persons lawfully ex-
ercising the powers of Magistrates, and the
word ¢ fine” shall include a penalty or forfeiture, or a sum of
money due upon a forfeited recognizance. :

LXVIL It shall be lawful for the Governor General of India

. in Council to frame rules for the conduct of
Coﬁ’gg"xgy%:::l':‘lﬁm the Post Office not inconsistent with th.is

Act, and therein to prescribe the regula:
tions, conditions, and restrictions according to which all letters

Interpretation,

and other articles shall be posted, mearded conveyed, and i

AN

dehveled : o
LXVIIIL. Unless the Governor General of India in Council =~

shall otherwise order, nothing in this Act

Books, &c. sent by post : ? g
to or from the United shiall anthorize the charge of postage upon
oni. . . RpRs e .
e printed books, magazines, reviews, O

pamphlets (whether British, Colonial, or Foreign) sent tlnough;:_
the post from the United Kingdom to any place to which thele;‘.t'-".
shall be a post cstabhbhcd by the Ifast India Company, or from

‘f?j‘y;

B




such place to the United Kingdom, provided the British“postﬂge
chargeable thereon be pre-paid. -
LXIX. It shall be lawful for the Governor General of India
— Gm'mml 6 in Council by an order in Council, to di-
Coneil may exempy vect that postage shall not be chargeable
fﬁ"“&”iﬁ?ﬁ?iﬂ“ﬁ“ﬁﬁ&‘i under this Act on any letters or other

Kingdom. articles to be apemﬁed in such orders sent
through the post from any part of the British Dominions to any

place " to which there shall be a post established by the ‘East
India Company, or from such place to any part of the British
Dominions, subject to such conditions, as to the pre -payment of
British postage or otherwise, as the Governor General of India
in Council may think fit.

LXX. It shall be lawful for the Governor General of India
~ in Council to frame Rules for the manage-

ment of all or any Zemindaree, Thannah,
or other District dawks, and to declare, from time to time, what
‘portions of this Act shall be applicable to such dawks and to
persons employed in connection therewith. '

LXXI. This Act shall commence and take effect from and
Commencement of Act,  after the first day of October, 1854,

District dawks.

Sepe—



